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CUSTOMS, EXCISE & SERVICE TAX

APPELLATE TRIBUNAL,
West Block No.2, R.K. Puram, NEW DELHI

COURT No. I1
Service Tax Appeat No. 816 of 2010(SM)

[Arising out of Order-In-Appeal No.IND/65/10, dated 25.2.2010
issued by CCE, Indore]

Date of Hearing / Decision : 05.10.2011.

For approval and signature:

Hon'ble Mr. D.N.Panda, Judicial Member

"1 | Whether Press Reporters may be allowed to see the | \
\ | Order for publication as per Rule 27 of the CESTAT | .
_ | (Procedure) Rules, 19827 | |
|

_ ] o

TZ% | Whether it should be releaslre'cfiﬂ uhaei'”ﬁJlreﬂ 27 of the ;
i | CESTAT (Procedure) Rules, 1982 for publication in any |

L | authoritative report or not? | _‘J
3 iWhether Their Lordships wish to see the fair copy of ‘s
 the Order? o

4”ﬂ”vv’hether Order is to be circulated to the Departmental
~authorities? ‘

CCE, Indore Appellant
Versus
M/s Spentex Industries Ltd. Respondent

Coram: Hon’ble Mr. D.N.Panda, Judicial Member

Present for the Appellant — Shri A.Khanna, DR
Present for Respondent — Shri Manish Saharan, Advocate

‘Y\a/( Order No. 766// Zﬂ/// fgjte%éﬂ

Per D.N. Panda:

Revenue’s appeal is to deny the respondent relief of Cenvat
Credit on GTA. Ld. Counsel Shri Manish submits that law is well
settled by Hon'ble High Court of Punjab & Haryana in the case of

Nahar Industrial Enterprises Ltd. reported in 2010-TIOL- 868-




Service Tax Appeal No.816 of 2010(SM)

HC-P&H-ST. Following that decision, Revenue’s appeal needs to
be dismissed.

2. Ld. DR at this juncture submits that the period in
controversy differs which needs testing by the Adjudicating
Authority.

3. Heard both sides. To do justice to them, the matter is
remanded to the Adjudicating Authority for fresh decision in the
light of aforesaid decision of Hon'ble High Court of Punjab &
Haryana granting fair opportunity of hearing.

(Dictated and pronounced in the Open Court)

(D.N.Panda)

Judicial Member
RK-I




